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 ql)

 (iv)

 ,  amendment  to  the  Gereral  Insurance *  (Emergency  Provisions)  Amendment
 Bifl,  1972  which  was  passed  by  the
 Lok

 sg
 at  its  sitting  held  on  the

 and  May,  ‘1972.

 “Ia  accordance  with  the  provisions
 Of  rule  27  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the
 29th  May,  1972,  agreed  without  any

 a  amendment  to  the  National  Service
 ,  Bil,  i972,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 22nd  May,  1972."

 “In  accordance  with  the  provisions
 of  rule  127  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  the  29th  May,
 1972,  agreed  without  any  amendment
 to  the  Delhi  Co-opcrative  Societies
 Bill  1972,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 30th  April  1972."

 2.574  hrs.

 SECRETARY  :

 ASSENT  TO  BILLS

 Sir,  I  also  lay  on  the
 Table  following.  three  Bills  passed  by  the
 Houses  of  Parliament  during  the  current
 session  and  assented  to  since  a  report  was
 last  made  to  the  House  on  the  26th  May,
 972  nm

 M

 @

 The  Newspapers  (Price  Control)  Bill
 1972,

 The  Finance  Bill,  1972,

 (3)  The  Appropriation  (Railways)  No.  3
 Bill,  1972,

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Twenry-s2ConD  Report  AND  MINUTES

 SHRIMATI
 (Chandni  Chowk)  :

 SUBHADRA  JOSHI
 L  beg  to  present  the

 JYAISTHA  10,  894(SAKA)  Welfare  of  S.C.&SC.  202
 Reports

 following  Report  and  Minutes  of  the  Com-
 mittes  on  Public  Undertakings  :—

 a  Twenty-second  Report  on  para  .7
 of  their  Sixty-third  Report  (Fourth
 Lok  Sabha)  on  National  Industrial
 Development  Corporation  Limited,
 containing  the  observation  ‘The
 Committee  are  of  the  opinion  that
 they  have  been  misled  by  the
 statement  of  the  Managing  Director
 (National  Industrial  Development
 Corporation  Ltd).’

 (2)  Minutes  of  the  sittings  of  the  Com-
 mittee  relating  to  the  above  Report.

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 Etentu,  NintH  AND  Tints  RLeoris

 SHRI  BUTA  SINGH  (Rupar)  :  ]  beg  to
 present  the  following  Reports  of  the  Com-
 mittee  on  t
 Scheduled

 a

 (2)

 (3)

 Welfare  of  Scheduled  Castes  and
 Pesbes  _

 Eighth  Report  (Hind:  and  English
 versions)  on  the  Ministry  of  Com-
 munications  (Posts  and  Telegraphs
 Department)—Reservations  for,  and
 employment  of  Scheduled  Castes  and
 Scheduled  Tribes  in  the  Posts  and
 Tetegraphs  Department.

 Ninth  Report  (Hindi  and  English
 versions)  on  the  Ministry  of  Finance
 (Department  of  Banking)—Reserva-
 tio-s  for,  aod  employment  of,
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  State  Bank  of  India  and
 ite  Subsidiaries  ;  and

 Tenth  Report  on  the  Cabinet  Secre-
 tariat  (Department  of  Personnel)—
 Further  replies  of  the  Cabinet
 Secretariat  (Department  of  Personnel)
 fo  the  observations  of  the  Committes
 contained  in  their  Eighteenth  Report
 {Fourth  Lok  Sabha’,

 mace  CR


